DIRECTORATE GENERAL OF FOREIGN TRADE
(DES-VI SECTION)

RATIFIED MINUTES OF THE NORMS COM MITTEE-VI MEETING NO. 09/85

(1)

(1)

(i)

(iv)

(v)

DATED 31.12.2020 held on 14.01.2021

Pleasc Note

For nformation of exporters, Norms Committee-V] handles all cases pertaining to
fixation/ratification of norms for Export Products falling under ITC(HS) Chapter 1 to 26 & 9498,
Communications in respect of cases pertaining to. NC-VI may be sent to email address:
p.sahu@gov.in

In certain cases the decision of the Norms Committes refers to the recommendations/
observations’ deficiencies received from the concerned Technical Authority.  Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concerned firm/company may go through the same and respond
accordingly.

Similarly, a scanned copy of the blank Standard Deficienc
in NC decisions, has also been attached in the end. This m
firm/company and may be responded accordingly.

For information of the exporters, it is informed that wherever DL is issued, the case would
be rejected in case the reply of the firm is not received within 90 days from the date of issue
of DL.

The Norms Commuttee has taken decision only with respect to technical
While redeeming the applications, RAs should
requirements as prescribed in policy/procedure ing
time to time or any other provisions under FTP/HB
Casg.

y Format, which may find a reference
ay also be referred to by the concerned

aspeet/wastage norms,
check that the applicant has fulfilled all
luding those in Policy Circulars issued from
P for issuance of AA and regularization of the

The Meeting No.09/85 dated 31.12.2020 of Norms Committee-V] for the year 2020-2]

was held on 14.01.2021 under the Chairmanship of Shri Anil Aggarwal, Addl. Director General
of Foreign Trade to consider the following applications for ratification of norms in respect of
advance authorizations under Duty Exemption Scheme (Chapter-4) of Foreign Trade Policy
2015-2020. The following members were present in the meeting:-

| S1. No. Name & Designation Department
I | Shri Shaish  Kumar, Technical Expert | DGFT _
(Consultant)/Tech|
2 Shri DN.  Mathur,  Technical Expert | DGFT
(Consultant)/Tech2
3 | Shri Naveen Kumar, DDG A | MoFPI ;
4 | ShriSKipgen, DDG = DGFT T
5 Shri Pradyumna Sahu, DDG | DGFT n
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Case No.:8/6/85-ALC32020  Party Name.GALAXY ‘Meet No/Date-0/85- Status: Deferred

PENCILS MFG. CO. ALC32020
31:12.2020
HQ File RLA File Lic.No/Date:3110065867  Defer
O1/B5/050/00299/AM21/ FRIBZ040/00237/AM 1 B/ 13.01.2016 Dite:04.02 2021

Decision : NC considered the case as per agenda and noted that the firm has been requested

1 vide letter dated 05.10.2020 followed by reminder on 16.12.2021 to furnish hardcopy of the
application, which is awaited. The Committee observed that the license is an old one and
wanted to know its present status from RA. The Committee also, decided to send a reminder to
the firm and also a letter to RA, Pune to furnish the hard copy of the application for
examination

The case stands deferred to 04.02.2021.

Case Nn.:TfMSﬁ-ALCJ.-’ZUZU Party Name:GALAXY Meet No/Dare:0/85. Statas:Deferred
PENCILS MFG. CO. ALC3/2020
31122020
HQ File RLA File Lic.No/Date:31 10066109 (Defer
O1/BS/050/00298/ AM2 1/ 31 r'ﬂ.lfﬂfi{}fﬂ{]ﬂﬂ 1/AM1 T/ 04.04.2016 Date:04.02.2021

Decision : NC considered the case 4s per agenda and noted that the firm has been requested

2 wvide letter dated 05.10.2020 followed by reminder on 16.12.2021 to furnish hardcopy of the
application, which is awaited. The Committee observed that the license is an old one and
‘wanted to know its present status from RA. The Committee also, decided to send a reminder to
the firm and also a letter to RA, Pune to furnish the hard copy of the -apphcation for
examination .

The case stands deferred 10 04.02 202 1.

Case No.:14/22/85-A1.03/2018 Party Name:RADHA KRISHNA Meet No/Date:0/85. Approved
IMPEX PRIVATE LIMITED,  ALC3/2020
31.12.2020
HQ File RLA File Lic.No/Date:21 10001172
{01/85/050/00324/AM 19/ 121/24/040/00001/AM 17/ 27.02.2017

Decision : NC considered the case as per agenda and decided to fix the norms of the AA on
the basis of technical comments of MoFPl vide OM No. E-14011/10/2015-ED dated
12.11.2020 allowing the following inputs:

=

Bxpontlien | Guanily [ iompertiieg E@@E@]

| 1. Litchi Puree _fz'?n,gﬁn MT | Litchi  Pulp | 149.020 MT
2 (em aatsregeo——(Comcentrate |
P Juice [ 96.590 MT | Liteh; Pulp [ 107.180 MT y
L [Concentrate | " |Conceatrate | |
RA may take subsequent consequential action accordingly.
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Case No.:9/15/85-ALC3/2019  Party Name-GRIFFITH FOODS Meet No/Date:0/85- Approved

PRIVATE LIMITED ALC3/2020
31122020

HQ File RLA File Lic.No/Date:07101 12856
01/85/050/00100/AM20/ 07/24/040/003 14/AM 18/ 21.02.2018.

!Decisinn : NC considered the case as pf:r_ agenda and decided to fix the norms of the AA on
the basis of technical comments of MoFPI vide OM No. E-14011/17/2016-ED dated
12.11.2020 allowing the following inputs;

Export ltem < L

| Jalapeno Seasoning FCV-5759 | 494400.000 Kg

Import Item __ .

I 'Sodium Chloride 111004.000 Kg

| 2 Monosodium Glutamate 21664.000 Kg ol

3 Sweet Whey Powder 165000.000 Kg
|4 Citric Acid Anhydrous Powder | 19179.000 Kg
|5 Parsley Curly 3 mm 6500.000 Kg L
|6 Turm  Brite  wd  (Turmeric | 300.000 Kg

Oleoresin) ) = _
L7 Onion Powder _ 39601.000 Kg _

8 Garlic Powder | 15000.000 Kg [ a
|9 | Tomato Powder cold break SD 300 | 28769.000 Kg 3 |
| 10 Artificial Green Pepper flavor Non- | 1888.000 Kg

= Grn'ﬂ — O —

11 HVP Protex 3398 | 5267.000 Kg
12 | Microcal ET UKI25K BG | 7000.000 Kg
3 Vegamine 28D 5267.000 Kg i

| 14 Monopropylene Glycol USP/EP | 944.000 Kg
215K DNN

RA may take subsequent consequéntial action accordingly.

(Case No.:15/22/85-ALC3/2018  Party Name:RADHA KRISHNA  Meet No/Date:9/85- Approved
IMPEX PRIVATE LIMITED,  ALC3/2020
31.12.2020
HQFle RLAFile Lic.No/Date:2110001 174
01/85/050/00325/AM19/ :21/24/040/00001/AM19/ 11.05.2018

‘Decision : NC considered the case as per agenda and decided to fix the norms of the AA on
the basis of technical comments of MoFPI vide OM No. E-14011/10/2015-ED dated
12.11.2020 allowing the following inputs;

SNo.|Exportitem  [Quantity  [Importltem [ Quantity Allowed
1. Litchi Purce 315660 MT | Litchi  Pulp | 149.020 MT
| Concentrate | |
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Litchi

=
‘ | Concentrate

RA may take subsequent consequential

Case No.:12/11/85-AL.C3/2018 Party Name; OMSONS.
MARKETING PVT.LTD.

HQ) File
D1/BS/050/00080/AM 19/

RLA File

awaited. The Committee decided to r
and applicable

RA may take suitable consequential

Case No.:1/18/85-ALC3/2019

H(¥ File
[01/85/050/00127/AM20/

Decision : NC considered the case as per

28.07.2020 followed by reminders

Iuice | 118,020 MT
|

105/24/040/001 18/AM 19/

Decision : NC _mnsid;-:rcd the case as
28.07.2020 followed by remindeérs on

Party Name:A C. BROTHERS,

on 25.09.2020, 01.10.2020 and 16.12.2020

[ Litehi Pulp [107.180MT
| Concentrare |

action accordingly.

Meet NoiDaje: 9rgs.
ALC32020
3L12.2020

Lic.No/Date:051040679 |
08,06.2018

per agenda and noted
10.10.2020 and 16.12

Rejected

that the firm :was issued DL on
2020 in which the reply is still

eject the case with direction to firm to pay Customs duty
interest for regularization of the case.

action accordingly.

Meet No/Date:9/85-
ALC3/2020

Rejected

31.12.2020
RLA File Lic.No/Date: 2910025433
:2924/040/0001 3/ AM20/ 27092019

1ssued DL on
in which the

agenda and noted that the firm was

reply is still awaited. The Committee decided to reject the case with direction to firm to pay
Customs duty and applicable interest for regularization of the case.

RA may take suitable consequential

Case No.:1/21/85-ALC3/2019  Pasty Name:GRIFFITH FOODS Meet No/Date:9/85-

HQ File

action accordingly.

Status: Deferred
PRIVATE LIMITED ALC3/2020 '
31.12.2020
RLA File Lic.No/Date:0710115951 Defor
07/24/040/00232/AM207 30.12.2019 Date:04.02.2021

{(01/B5/050/00142/AM 20/

Decision : NC considered the case as
on 15,10.2020 followed by reminder

on 16.12.2020 in which their reply
Committee decided to send 4 reminder to the firm

per ‘agenda and noted that the firm has been issued DL
1s stll awaited. The
to furnish their reply immediately.

The case stands deferred to 04 02.2021.

Case No.:3/2 L/BS-ALC3/2019

HQ File
01/BS/050/00148/AM20/

RLA File

Party Name:
ELECTROMECH PVT LTD

:3424/040/00303/ AM20/

*FECHNO Meet No/Date:9/85- Status: Deferred
ALC3/2020
31.12.2020 |
Lic.No/Date:3410045758  Defer
0Z.01.2020 Date(4.02.2
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Decision : NC Qu;s'i'&ered the case as per agcnda and noted that the firm has been issued DL

on 01.10.2020 followed by reminder on 16.12.2020 in which their reply is still awaited. The
Committee decided to send a reminder to the firm to furnish their reply immediately.

The case stands deferred to 04.02.2021.

Case No.s7/21/85-ALC3/2019 Party Name:R K.GANAPATHI Mect No/Date:9/85- Status:Deferred
CHETTIAR, ALC3/2020
31.12.2020
HQ File RLA File Lic.No/Date:3210079330  Defer
O1/R5/050/00148/AM20/ -32/24/040/00 1 DO/ AM20/ 09.01.2020 Date:04.02.2021

Decision : NC considered the case as per agenda and noted that the firm has been issued DL
on 14.01.2021 on the basis of the comments of Technical Authority, i.e.. MoFPI1 to furnish
following information:

a. It has been observed that applicant intends to export "Organic Butter", the fat content in %
may be informed by the applicant to estimate its requirement for obtaining 1 kg of Ghee.
Further, it has been observed that as per Proforma invoice the port of loading for "Organic
Butter”" is New Zealand through importer M/s Komatha Impex Pyt Ltd,, Chenna. Whether the
"Organic Butter" to be imported is certified as organic by recognized agencies need to be clarified
with supporting documents.

b, Whether the Expoit item i¢. Ghee also will have the label claim of "(:Jrganic Ghee", please
clarify.

. The validity of FSSAT license No. 10012042000352 expired on 31.03,2020. Pléase inform the
renewal status of the same.

d. The validity of Registration cum Membership certificate no, 4952 of APEDA also expired on
30.03.2020, Please inform the renewal status of the same,

¢. The Applicant has not submitted the process flow chart of ghee processing indicating
wastage(%o) occurs at each stage of processing, Need to be submitted proper flow chart while
showing wastage at cach stage of processing,

The case stands deferred to 04.02.2021.

Case No.:9/21/85-ALC3/2019  Party Name:VENKATESH Mect No/Date:9/85- Rejected
FOOD INDUSTRIES ALC3/2020
31.12.2020
HQ File RLA File Lic.No/Date;0510413315
::U 1/85/030/001 50/ AN 20/ 05/24/040/00649 AMZO/ 13,01.2020

Decision : NC considered the case as per agenda and noted that the firm was issued DL on
28.08.2020 followed by reminders on 01.10.2020 and 16.12.2020 in which the reply is still
awaited. The Committee decided to reject the case with direction to firm to pay Customs duty
and applicable interest for regularization of the case.

RA may take suitable consequential action accordingly.
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Case No.:18/21/85. Party Name:PRAYAGH

ALC3 2019 NUTRI PRODUCTS {P}LTH.
HQ File RLA File
01/85/050/001 59/AM20/ 924/040/0051 5/ AM20/

Iz Decision : N¢ considered
on 24.12.2020 followed by reminder on
Committee decided to send a reminder to

The case stands deferred to04.02.202].

Case No.:2 1/Z1/85-ALC3/2019 Party Name:SUPERHOUSE
LTD,,

HQ File RLA File
/BS050V00 162/ AM20/ D6/ 24040:00084: AM 20/

21.01.2020

the case as per agenda and noted that the firm
12.01.2021 in which their reply
the firm to furnish

Meet No/Date:9/85-
ALC32020
31122020

Lic. No/Date:091 0068298

Status:Deferred

Defer
Date;04.02.207)
has been issued DL
is still awaited. The
their reply immediately,

Meet No/Dare:9/85.
ALC32020
31.12:2020

Lie. No/Date:0610039419
23.01.2020

Approved

Decision : NC considered the case as per

agenda and decided to fix the norms of the AA on

the basis of technical comments of DPIIT vide OM No. P-47011/ 152/2020 dated 23, 1.2020
allowing the following Lnputs;

Export Items:

Item [ Qty.
L. Horse riding body protector for adult made of contents inIﬁE'Eiﬂ Numbers
the export product. Rubber Sheet 12 mm 2745 Sq. Meter]
and Rubber sheet 24 mm 11145 $q. meter,
. Horse riding body protector for kids made of contents in{14303 Numbers
he export product Rubber Sheet 12 mm 412.5 Sq. Meten
and Rubber sheet 24 mm 1672,

J 4. meter 3
13
Import items
S. Nao. ltem description Oty
1 Rubber Sheet 110 cms (width) +-5%, = 190 1170 Sq. Metre

cms. (length) +-5% thickness 24 mm +-10%
(560. Sheets)336 kg

2 Rubber Sheet 110 cms Awidth) +-5%, = 190
| cms. (length) +-5% thickness 12 mm F-10%
138 sheets)(393.3 kg)
3 Rubber Sheet 110 cms Awidth) +-5%, = 190
cms. (length) +-5% thickness 24 mm +-10%

288.00 Sq. Metre

1756 Sq. Metre

Bl (840 Sheets)504 kg
4. Rubber Sheet 110 ¢ms {width) +-5%, = 190 433.050 Sq. Metre
cms. (length) +-5% thickness 12 mm H-10%
i 207 sheets)(590 kg)

4
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RA may take subsequent consequential action accordingly.

Case No.:22/21/85- Party Name:AGASTYA ‘Meet No/Date:9/85- Status:Deferred
ALC3/2019 NUTRIFOOD INDUSTRIES  ALC3/2020

LLP 31.12.2020
HOQ File RLA File Lic.No/Date:0810147094  Defer
D1/85/050/00163/ AM20/ D8/24/040/003 49/ AM20/ 28.01.2020 Date:04.02.2021

Decision : NC considered the case as per agenda and noted that the application of the firm
has been forwarded to Technical Authonity, 1.e., MoFP! for examination and comments. The
Committee decided to send a reminder to MoFPI to expedite their comments.

The case stands deferred to 04.02.2021.

Case No.:25/21/85-ALC3/2019  Party Name:JAYSHRI Meet No/Date:9/85- Rejected
GAYATRI FOOD PRODUCTS | ALC3/2020
PRIVATE LIMITED 31.12.2020
HQ File RLA File Lic.No/Date:11 10028680
01/85/050/00166/AM20/ :11/24/040/0001 0/ AM20/ 31.01.2020
Decision : NC considered the case as per agenda and noted that the firm was issued DL on

16.09.2020 followed by reminders on 30.09.2020 and 16.12.2020 in which the reply is still
awaited. The Committee decided to reject the case with direction to firm to pay Customs duty
.and applicable interest for regularization of the case.

RA may take suitable consequential action accordingly.

Case No.:4/22/85-ALC3/2019  Party Name:GRIFFITH FOODS  Meet No/Date-9/85- Approved
PRIVATE LIMITED ALE3/2020

. 31.12.2020

HQ File _ RLA File Lic.No/Date:0710116122

L01/85/0S0/001 TO/AM20/ :07/24/040/00268/ AM20/ 14.02,2020 '

Decision : NC considered the case as per agunda and decided to fix the norms of the AA on
the basis of technical comments of MoFPl vide OM No. E-14011/17/2016-ED dated
12.11.2020 allowing the following inputs:

Export Item e Sl oy Rl g
| JALAPENO SEASONING FCV 5759 | 222480.000 Kg |
Import Items .

SNo. |Nameoftheltem [ Quantity Allowed

1 | Sodium Chloride | 59525.000 Kg

s Monosodium Glutamate = 11917.000 Kg

3 Sweet Whey Powder 4 74054.000 Kg

4 Citric Acid Anhydrous Powder | 8000.000 Kg
L5 Parsley Curly 3mm = | 3253.000 Kg
|6 Onion Powder | 19097.000 Kg

7 ﬁl 1//
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19

20

'rT:1

[ Tomato Powder Cold Break sp330 Tiars7000ke

Atificial Green Pepper Flavour Non-Gimo 173,000 Kg

|8
H—— |HVPProlex33gy — — L
B} Microcalet UKI 25K BG ——  1322000Kg =
Vel s
RA may take subsequent consequential action accordingly,
Case No.:1/3/85-ALC3/2020 Party Name: TECHNO Meet No/Date:9/85- Rejected

ELECTROMECH PVT LTD ALC3/ 2020

31.12.2020

HOQ File RLA File Lie:No/Date:3410046 | 64
[01/85/050/00236/AM21/ :34/24/040/00063/AM2 1/ 18.06,2020

Decision : NC considered the case as per agenda and noted that the firm was 1ssued letter on

RA may take suitable Consequential action accordingly,

Case No.:2/3/85-AL.C3/2020 Party Name:E[¢L LIMITED Meet No/Date:9/85- Starus:]}nﬁérred
ALC3 2020
31.12:2020
H{G File RLA File Lic.No/Date: 1010060566 Defer
01/RS/050/00237/AM21/ 1 024/040/00025/AM21/ 26.06.2020 Diate:04.02.2071

Decision : NC considérc‘d the case as per agenda and noted that the firm has been issued DI
on 16.12,2020 in which their reply is still awaited. The Committee decided to send a reminder
to the firm 1o furnish their reply immediately.

The case stands deferred 1o 04.02.2021.

Case ﬁu.:JGJE&ALCSI?.ﬂZﬂ {Party Name:‘r’ﬁSH{}D.ﬁ. MICA  Meer No/Date:9/85s. Status:Deferred
AND MINING PRIVATE ALC3/2020
LIMITED 31122020
HQ File RLA File Lic.No/Date: 13100496 2 Defer
01/85/050/00238/AM21/ 1324/040/0001 7/ AM2 1 02.07.2020 Date:04.02.2021

Decision : NC considered the case as per agenda and noted that the firm has been issued
letter on 25.07.2020 followed by reminders on 30.09.2020 and 17.12.2020 to furnish hard
copy of the application which is awaited. The Committee decided to send a reminder to the
firm to furnish hard copy of the application immediately,

The case stands deferred 1o 04.02.2021.

Case No.:O/38S-ALCIZ020  [Party Name:NUZEN Mect No/Date:9/85- Approved
INDUSTRIES PVT LTD ALC3/2020 13"
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22

23

HO File RLA File Lic.No/Date:0910068955
D1/85050/00244/ AM2 1/ 8 24/040/001 T2/ AN/ 10.07.2020

Decision : NC considered the case as per agenda and decided to fix the norms of the AA on
the basis of technical comments of DPHT vide OM No. P-47011/117/2020-TSW dated
03.12.2020 allowing the following inputs;

Export Item

| Filter  Cigarettes  (Length  80mm) | 30600000.000 Number |
(Equivalent to 23133.60 Kg 3060 cases.

| Each case contains 10000 Cigarettes. l _ ‘

Import Item ]
| Cut Tobacco | 24290.28 Kg

|

RA may take subsequent consequential action accordingly.

Case No.:15/3/85-ALC3/2020  Party Name:BHANSALI AND.  'Meet No/Diate:9/R5- Approved
COMPANY ALC3/2020
31.12.2020
HQ File RLA File Lic No/Date:0210209980
/B5/050/00250/AM2 1/ 102/24/040/00043/AM21/ 15.07.2020

Decision : NC considered the case as per agenda and decided to ratify the norms of the AA
‘on “Net to Net basis”.

The grade, quality& origin of imported tea should match with the tea exported . Other
regulations of FTP / HBP 2015-20 like Value Addition, Pre-import condition & Appendix 4]
conditions should alse be complied with.

RA may take suitable consequential action accordingly.

Case No.:7/3B5-ALCH2020  Party Name:C L GUPTA Meet No/Date: 9i85- Status: Deferred
EXPORTS LIMITED ALC3/2020
31.12.2020
HQ File RLA File Lic.No/Date:0510414628 Defer
01/85/050/00242/AM21/ 05/23/040/0007 7/AM2 1/ 15.07.2020 Date:04.02.2021

Decision : NC considered the case as per agenda and noted that the application of the firm is
under examination of DPUT. The Committee decided to send a reminder to DPIIT to expedite
their comments.

The case stands deferred to 04.02.2021.

Case No.:8/3/85-ALC3/2020  Party Name:C L GUPTA Meet No/Date:9/85- Approved
EXPORTS LIMITED [ALE3/2020
31.12.2020
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25

26

HQ File RLA File Lic.No/Date:051041 4620

LOLAR S050/00243/4M21/ 05/23/040/00078/ AM? 1/ 15.07.2020

Decision : NC considered the case as PEr agenda and decided 1o fix the norms of the AA on
the basis of technical comments of DPHT vide OM No. P-4701 /15112020-TSW dated
07.12.2020 allowing the following inputs;

Exportltem R e R
|' Furniture (Bookshelf H-633-70) 1 Nos. |‘ 5500.000 Number l

L. MDF 7.5 MM=0.02296 CBM
2. MDF 15.0 MM = 0,00913 CBM

L3 Metal Frame=18et ey
Immrﬂtcln______.__.____ e e :

(L MIDF 7.5 MM 2440 * 1220% 75 Mg [ 126,28 Cubic Meter S
2. | MDF 15,0 MM 2440% 1220+ 2OMM | 50.16 Cubic Meter |
} 3 MS Finished Metal Frame 25 MM x 25 MM Net to Net BT
- (of relevant specification) |

______.J______ __-________'

RA may take subsequent consequential action accordingly.

Case No:10/3/85-ALC32020 Party Name:CC L GUPTA Meet No/Date:9/85. Status: Deferred
EXPORTS LIMITED ALQE’E{]ED
31122020
HQ File RLA File Lic.No/Date:0510414627  Defer
01/85/050/00245/AM2 1, 05/23/040/00076/AM2 1/ 15.07.2020 Date:04.02.2021

Decision : NC considered the case as per agenda and noted that the application of the firm is
under examination of DPI[T - The Committee decided 1o send a reminder to DPIIT 1o expedite
their comments.

The case stands deferred 1o (04,02 2021,

Case No.:1 1/3/85-AL.C3/2020 Party Name:C L. GUPTA Meet No/Date-9/85- Status:Deferred
EXPORTS LIMITED ALC3/2020
31122020
HQ File RLA File Lie No/Date:0510414633 ' Defor
O1/B5/050/00246/AM? |/ {05/23/040/00075/AM2 1/ 15.07.2020 Date:04.02.2021

Decision : NC considered the case as Per agenda and noted that the application of the firm is
under examination of DPIJT. The Committee decided 1o send a reminder to DPIT to expedite
their comments,

The case stands deferred to 04.02.2021.

Case No.:14/3/85-A1.C3/2020 Party Name: FULLIFE. Meet No/Date:9/85- Approved
HEALTHCARE PRIVATE  ALC32020 '
LIMITED 31.12,2020 Z/H:
evpey ETRIPRA m-:ﬂnxli%ﬁu
10 ﬂi{;} e Goner of Farelan
Dep
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HOQ File RLA File Lie,No/Date:0310837212

(01/E5/050/00249 AM21/ D3/94/040/00244/ AM2 1/ i15.07.2620 [

Decision : NC considered the case as per agenda and decided to fix the norms of the AA on
the basis of technical comments of Tech.2 allowing the following inputs;

Export Item 3 ;
. Magensium Aspartate’ Sachets. Net | 1.000 Number
Content: 1) Magnesium Aspartate
Dihydrate:1,005.84 Kgs, 2) Citric

Acid Anhydrous:
170,50  Kgs  (Indigenous), 3)
Sucralose: 6.82 Kgs ( lndigﬂn{:-us]_, 4)
Dextrose Anhydroous C: 886.04 Kgs
(Indigenous), §) Collodial Silicon
Dioxide: 6.20 Kgs (Indigenous). 6) |
Flavour Lemon/Orange Durarome
__TD0994:15.50 Kgs (Indigenous) |
[Each Sachet contains 3.244 gms Magnesium Aspartate Dihydrate]

Import Item < : = L
1 1. | Magnesium Aspartate Dihydrate o [ 3277 gms

RA ‘may take subsequent consequential action accordingly.

Case No.:12/3/85-ALC3/2020 [Party Name.GRAIN N GRACE Meet No/Date-0/K5- Status:Deferred
FOOD INGREDIENTS ALC32020
PRIVATE LIMITED 31.12.2020
HO File RLA File Lic.No/Date: 1010060585  Defer
A/B5050/00247/AM21/ 10V 24/040/00028 AM21 15.07.2020 Date:04.02.202 |

Decision : NC considered the case as per agenda and noted that the firm has been issued DL
on the basis of the comments of MoFPI vide email dated 25.11.2020 requesting them to
furnish following information:

1) Process Flow Chart for manufacturing of gxport item.

i1) Recipe and Mass Balance of the ingredients.

i) Wastage occurring steps and justification of its percentage.

iv) Value addition percentage in imported item.

v) Form 4E with exact details of technical DATA

The Committee decided to send a reminder to the firm to expedite their reply.

The case stands deferred to 04.02.2021,

Case No.:2/6/85-ALC3/2020  Party Name:ADANI FOOD  Meet No/Date:9/85- Status: Deferred
PRODUCTS PVT L TD ALC32020
31.12.2020

s
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HO File RLA File Lic.No/Date:2410043241 | Defer
[01/85/050/00293/AM2 1/ 24/24/040/00042/ AM21/ 15.09.2020 Date:04.02.2021
Decision : NC considered the case as per agenda and noted that the firm was issued DL on
05.01.2021 on the basis of the comments of Technical Authority, i.e., MoFPI to furnish
Tollowing information;

1) The process flowchart along with the justification for the wastage claimed at the
each stage of processing;
i) Explicitly mention the processing ( grounding, splitting, sterilisation, ete. involved

to get the final product.

The Committee observed that, the export product is Cumin Ground/Split ETO Sterilized. The
Committee decided to ask the firm to furnish following information alongwith the information
as stated above:

“Whether the firm has its own sterilization equipments in its premises or the sterilization
activities are done through other firm/agencies. The details of sterilization facility available
and 1ts location may be furnished”

The case stands deferred to 04.02.2021.

Case No.:36/85-A1.C3/2020 Party Name: ADANI FOOD Meet No/Dawe:9/85- Status:Deferred
PRODUCTS VT L TD ALC372020
31.12.2020
HQ File RLA File Lic.No/Date:2410043242  Defer
O1/B5/050/00204/AM2 1/ 1242404000004 3/ AM 21/ 15.09.2620 \Date:04.02.2021

Decision : NC considered the case as per agenda and noted that the firm was 1ssued DL on
05.01.2021 on the basis of the comments of Technical Authority, 1.e., MoFPI 1o furnish
following information:

1) The process flowchart along with the Justification for the wastage claimed at the
cach stage of processing;

i) Explicitly mention the processing (grounding, splitting, sterilisation, etc. involved
to get the final product,

The Committee observed that, the export product is Cumin Ground/Split/ETO Sterilized. The
Committee decided to ask the firm to furnish following information alongwith the information
as stated above;

“Whether the firm has its own sterilization equipments in its premises or the sterilization
activities are done through other firm/agencies. The details of sterilization facility available
and its location may be furnished”

The case stands deferred to 04.02 2021, d 4
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Case No.:4/6/85-ALC3/2020.  Party Namo:BALAJL AGRO Meet No/Date:9/85- Status:Deferred

PVI.LTD, ALC3/2020
31.12.2020
HE File RLEA File Lic. No/Date: 0210210106 Defer
01/85/050/00295/AM21/ $02/24/040/00073/AM21/ 16.09.2020 Didte:(4.02.2021

Decision : NC considered the case as per agenda and noted that the firm has been issued
letter on 05.10.2020 followed by reminder on 16.12.2020 to fumish hard copy of the
application which is awaited. The Committee decided to send a reminder to the firm and also
a copy to RA, Kolkata to furnish hard copy of the application immediately.

The case stands deferred to 04.02.2021.

Case NoS/65-ALCI2020  Party Name:GOODRICH Meet No/Date:9/85- Status: Deferred
CEREALS ALC3/2020 '
31122020 -
HQ File RLA File Lic. No/Date:3310030744 | Defer
01/85/050/00296/AM21/ 23324/040/0001 3/ AM2T/ 18.09.2020 Date:04.02.2021

3] -

(32

33

Decision : NC considered the case as per agenda and noted that the application of the firm
has been forwarded to Technical Authority, i.e., MoFPI for examination and comments. The
Committee decided to send a reminder to MoFPI to expedite their comments.

The ¢ase stands deferred to 04.02.2021.

(Case No.:6/6/85-ALC3/2020 Party Name:SAMAN TEA Meet No/Date:9/85- Approved
PRIVATE LIMITER ALC32020
31.12.2020
HG Fite RLA File Lic.No/Dare: 0210210119
01/8S/050/00297/AM2 1/ :02/24/040/00074/ AM21/ 21.09.2020

Decision : NC considered the case as per agenda and decided to ratify the norms of the AA
on “Net to Net basis”.

The grade. gquality& origin of imported tea should match with the tea exported . Other

regulations of FTP / HBP 2015-20 like Value Addition, Pre-import condition & Appendix 4)

conditions should also be complied with.

RA may take suitable consequential action accordingly.

(Case No.:10/6/85-ALC3/2020  |Party Name;RADNIK EXPORTS Meet No/Date:9/85- Transferred
ALC3/2020
31.12.2020

HOQ File RLA File Lic.No/Date:0510415311

0 1/85/050/0030 1/AMZ 1/ 05/24/040/00296/AM21/ 24,09.2020

Decision : NC considered the case as per agenda and noted that the export/import items are
textile items. The Committee noted that, it has been decided with the approval of DG in the

F.No. 01/85/171/53/ AM19/DES.VI to transfer the cases relating to Textile to NC-5 which is

13 ﬁ‘v’
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primarily a Norms Committee for

Case No.:13/6/85-A1.C3/2 020

HQ File

CO1/85/050/00304/AM2 1/
Decision : NC considered the

on “Net to Net ba

The grade, quality& origin of imported

Textile and Leather.

Farty-Numc:A.\f’.']'l-I{}!'rh\S &
CO.LTD

RLA File
:1024/040/00047/AM2 1/

case as per agenda and
8is™,

tea should

Meet No/Date:0/85.
ALC3/2020

31.12.2020

Lic.No/Date: 1010060666
23092020

decided to ratify the norms of the AA

Approved

match with the tea exported . Other

regulations of FTP / HBP 2015-20 like Value Addition, Pre-import condition & Appendix 4J

conditions should

also he complied with.

RA may take suitable consequential action accordingly,

Case No.:12/6/85-A1

HQ File

1:01/85/050/00303/AM21/

Decision : NC considered the case as per agenda an
letter on 05.10.2020 followed by reminder on

-application which

acopy to CLA, Delh

C3/2020  Party Name:DJ SONS
CONSUMER GOODS
PRIVATE LIMITED

RLA File
(05/23/040/001 65/AM21/

16.1
15 awaited,

The'case stands deferred to 04.02.2021.

Case No.:15/6/85-AL.C3/2620 Party Name: HERMAN

HQ File

01/85/050/00306/AM21/

i Decision : NC ¢o

has been forwarded to

Committee decide

MILLER FURNITURE
(INDIA) PVT LTD
RLAFile
07/24/040/00152/AM2 1/

nsidered the case as per agenda and

Meet No/Date:9/35-

Meet No/Date:4/85- Seatus:Deferred

ALC3/2020
31,12.2020

Lic.No/Date:0510415313  Defer
25.09.2000 Date:04.02.202]

d noted that the firm has been issued
22020 to furnish hard copy of the

The Committee decided to send a reminder to the firm and also
to furmish hard copy of the application immediately,

Status:Deferred
ALC3/2020
31122020

Lic.No/Date:0710117069 | Defer

28.09.2020 Date:04.02,2021
noted that the application of the firm

Technical Autherity, i.e., DPIIT for examination and comments, The

d to send a reminder to DPIIT to expedite their comments.

The case stands deferred 1o 04.02.2021.

Case No.: 1/9/85-A1 LC32020

7 HO Fite

01/85/050/00329/AM21/
Decision : NC considered th

Party Name: CREATIVE
GARMENTS PRIVATE
LIMITED

RLA File
03/94/040:00607/ AM2 1/

€ case as per agenda and

14

Meet No/Dane-9/85.
ALC32020
31,12.2020

Lic.No/Date:03 10839597
[8.11.2020

noted that the export/import items are |
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textile items. The Committee noted that, it has been decided with the ap_pmvai of DG in the
F.No. 01/85/171/53/AM19/DES. VI to transfer the cases relating to Textile to NC-5 which is

primarily a Norms Committee for Textile and Leather.

Case Nn.:ﬁ.-"ila’ﬂ-ﬁ-e\l_flfil}lﬂ Party Name:GELTEC Meet No/Date:9/85- Status:Deferred
PRIVATE LIMITED ALC3/2020
21.12.2020
HOQ File RLA File Lic. No/Date:03 10839601  Defer
D1/85/050/00330/AM21/ 03794/040/00355/ AMZ 1/ 19.11.2020 Date:04.02.2021

Decision : NC considered the case as per agenda and decided to seek following information
from the firm on the basis of the technical comments of Tech.2:

1) Copy of Drug Manufacturing License showing approved composition of each
export item.
1) Copy of Master-Batch Formula for each export item.

The case stands deferred to 04.02.2021.

Case No.:4/9/85-ALC3/2020  Party Name:BETTERSLEEP  Meet No/Date-9/85. Status:Deferred
SOLUTIONS LLP ALC3/2020
31.12.2020
HO File RLA File Lic.No/Date:0510415985  Defer
01/85/050/00332/AM2 1/ 05/23/040/00264/AM2 1/ 25.11.2020 Date:04,02.2021

Decision : NC considered the case as per agenda and noted that the firm has been 1ssued
letter on 13.01.2021 to furnish hard copy of the application. The Committee decided to send a
reminder to the firm and also a copy to CLA, Delhi to furnish hard copy of the application
immediately.

The case stands deferred to 04.02.2021.

Case No.:3/9/85-ALC3/2020  Pany Name:QUALITY Meet No/Date:9/35- Status: Deferred
SPECIALITY CHEMICALS ALC3Y2020
LLP 31.12.2020
HQ File RLA File Lic.No/Date:03 10839733 | Defer
{01/85/050/0033 | /AM21/ D395/04 00546/ AM2 1/ 25.11:2020 {Drate:04.02.2021

Decision : NC considered the case as per agenda and noted that the firm has been 1ssued
letter on 13.01.2021 to furnish hard copy of the application. The Committee decided to send a
reminder to the firm and also a copy to RA, Mumbai to furnish hard copy of the application
immediately.

The case stands delerred to 04.02.2021.

Case No.:5/9/85-ALC3/2020  Party Name:SUPERHOUSE  Meet No/Date:9/85- Status:Deferred
LTD., ALC3/2020
31.12.2020
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HQ File RLA File
:DI;’ES.-"D.S!]ID[!HE!;’&ME 1/ 24040/00065/ A M2 1/
Decision : NC considered the case as
letter on 13.01.2021 to furnish hard co
reminder to the firm and also a copy
immediately.

25.11.2020

to RA, Kanpur to fumish h

The case stands deferred to 04.02.2021

Case No.:6/9/85-ALCI2020  Party Name: AMOL

per agenda and noted that the firm has been
py of the application. The Co

Meer No/ Dﬂtc:-‘;?a"ESr

Lic.No/Date:06 10039700 Defer

Date:04.02.2021

issued
mmittee decided to send a
ard copy of the application

Approved

PHARMACEUTICALS PVT. ALC3/2020
LT 31.12.2020
HO) File RLA File Lic.No/Date: 1310049746

01/B5/050000334/AM21/

Decision : NC considered
the basis of technical com

27.11.2020

ecided to
following

:13/24/040/00055/AM21/

the case as per agenda and d
ments of Tech.2 allowing the

dgfpertesm
|I L-Arginine Granular Blend N-Cap
[Each 1340 mg Granules contains NLT|
12625 mg L Arginine L) | s

=

Import Item

[1. _Eﬁﬂﬂf_iﬁi‘ggﬁf_%!@ﬁiﬁf_ﬂ-BEiz__fiE______

RA may take subsequent consequential action accordingly.

L000Kg

e e b oo i

fix the norms of the AN on
Inputs;

Rejected

MANUAL AGENDA
Case No. M-139 M/s Cargil India Meet No/ Date: 09/85-
Private Limited ALC3/2018
07.01.2021
HOQ File : RLA File : Lic.No/Ecom NO.
3o 01/85/171/00022/AM20/D Date:
M1 Esvi
Subject: Application for issuance of Advance Authorization

submitted by M/s Cargil India Private Limite
against Import of “Corn/Maize”,

Decision : NC considered the
on 09.10.2020 followed by re
The Committee decided 1
4.06 of HBP, 2015-20.

minder on 16,12.2020 in which
0 reject the application

16

under Para 4.06 of HBP

d for export of “Maltodextrin Powder"

case as per agenda and noted that the firm was issued DL

the reply is still awaited.

for prior fixation of norms y er Para
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RA may take suitable consequential action accordingly.

Case No. M-140 M/s Chedda Meet No/Date: 09/85-  Rejected
Specialities Foods ALC3/2019
Pvt. Ltd. 07.01.2021
HQ File : RLA File ; Lic.No/Ecom No. Date:
01/85/171/00051/AM20/DE  03/94/040,/00195/ 03/08/071/66200/0616/
S.Vi AM?20) 4185, 01.06.2019

Subject: Application of M/s Chedda Specialities Foods Pvt. Ltd. for fixation of adhoc
norms under Para 4.06 of HBP for export of Chips made of Banana/Potato and
Farsan/Namkin etc. by using import item Refined Palm Oil.

Decision : NC considered the case as per agenda and noted that the firm was issued DL on
04.02.2020 followed by reminders on 28.07.2020 and 01 | 0.2020 in which the reply is still
awaited. Moreover, the Committee observed that the firm has used Refined Palm Oil for
manufacture of Chips made of Banana/Potato and F arsan/Namkin etc. in which the
accountability of import item used in export product is not possible. The Committee
decided to reject the application for prior fixation of norms under Para 4.06 of HBP, 2015-
20.

RA may take suitable consequential action accordingly.

Case No. M-141 Party Name:M/s.  Meet I\}n,}’ Date: Rejected
National Industrial 09/85-ALC3/2019
Corpaoration. 07.01.2021

'HQ File : RLA File - Lic.No/ Fcom No,

01/85/50/00034/AM13/D  05/24/040/00484/AM 0510321946
ES.VI 12 dated 10.04.2012

Subject: Representation of the firm against decision of Norms Committee with regard to
Norms Fixation for AA No. 0510321946 dated 10.04.2012"

Decision : NC considered the case as per agenda and noted the fui'lnwing observations

made by the Technical Authority, i.e., MoFPI vide OM No.E-14011/07/2019-ED dated

24.11.2020;

After examination of the all information furnished. it could not be possible to justify the
claims of the applicant firm and establish extent of percentage blend of Indian Whisky and
Imported Whisky. The Contention of the firm that all production is carried out in the
presence of State Excise may not be enough to arrive at Input-Output norms with usage of
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'impr:rrmﬁ“inputs of the required alcohol strength.

Accordingly, the Committee decided 1o reject the case with direction to the firm to pay

Customs Duty and applicable interest for regularization of the case.

RA may take suitable consequential action accordingly.

Case No. M-142 Party Name:M /5. Meet No/Date: Rejected
National Industrial 09/85-ALC3/2019
Corporation. 07.01.2021
HQ File : RLA File : Lic.No/ Ecom No.
01/85/50/00162/AM13/  05/24/040/00367/ 0510342708
DES.VI AM13 dated 08.01.2013

‘Subject: Representation of the firm for fixation of norms for export of "Black & Goid

Brandy/Xcel Napoleon Premium Brandy (12x1000ml), Black & Gold Brandy/Xcel
Napoleon Premium Brandy (12x750ml) etc.” against import of “Raw Distillate
ALCB9%+10%, Standard Vodka Distillate ALCB9%+/-10%" in respect of the advance
authorization No. 0510342708 dated 08.01.2013.

Decision : NC considered the case as per agenda and noted that the following observations
made by the Technical Authority, i.e., MoFPI vide OM No.E-14011/07/2019-ED dated
24.11.2020;

After examination of the all information furnished. it could not be possible to justify the
claims of the applicant firm and establish extent of percentage blend of Indian Whisky and
Imported Whisky. The Contention of the firm that all production is carried out in the
presence of State Excise may not be enough to arrive at Input-Output norms with usage of

‘imported nputs of the required alcohol strength,

Accordingly, the Committee decided to reject the case with direction to the firm to pay
Customs Duty and applicable interest for regularization of the case.

RA may take suitable consequential action accordingly.

Case No. M-143 Party Name:M/s.  Meet No/ Date: Rejected
National Industrial 09/85-ALC3/2019
Corparation. 07.01.2021

HQ File : RLA File : Lic:No/Ecom No.

01/85/50/00146/AM13/  05/24/040/00284/ (0510338321

DES.VI AM13 dated 06.11.2012
Subject: Representation of the firm for fixation of norms for export of "Black & Gold

Whisky/Xcel Premium Whisky (12x1000mi) containing 1470 Iir. Ao
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Concentrate, Black & Gold Whisky/Xcel Premium Whisky (12x750ml) containing 12011 Itr.
Scotch Whisky Concentrate etc.” against import of "Special Scotch Whisky Concentrate at
63.7%+/-10% ALC/Vol." in respect of the advance authorization No. 0510338321 dated

06.11.2012.

Decision : NC considered the case as per agenda and noted that the following observations

made by the Technical Authority, re., MoFPI vide OM No.E-140] 1/07/2019-ED dated
24.11.2020;

After examination of the all information lurnished, it could not be possible to Justify the

claims of the applicant firm and establish extent of percentage blend of Indian Whisky and

Imported Whisky. The Contention of the firm that all production is carried out in the

presence of State Excise may not be encugh to arrive at Input-Output norms with usage of

mmported inputs of the required alcohol strength.

Accordingly, the Committee decided to reject the case with direction to the firm to pay

Customs Duty and applicable interest {or regularization of the case.

RA may take suitable consequential action accordingly.

Case No. M-144 | Party Name:M/s.  Meet No/Date: Rejected
National Industrial 09/85-ALC3/2019
Corporation, 07.01.2021

HQ File ; RLA File ; Lic.No/Ecom No.

01/85/50/00106/AM15/  05/24/040/00278/ 0510391391

DES.VI AM15 dated 26.09.2014

Subject: Representation of the firm for fixation of norms for export of "Nicols V
Vodka/Nicols V Tangy Orange Vodka/Nicols V Green Apple Vodka (12x750ml) Containing
1440 Ltr. of Standard Vodka Distillate, Nicols V Vodka/Nicols V Tangy Orange
Vodka/Nicols V Green Apple Vodka (48x 180ml) Containing 115.50 Ltr. of Standard Vodka
Distillate etc.” against import of " Standard Vodka Distillate ALCB9%+/-10%" in respect of
the advance authorization No. 0510391391 dated 26.09.2014.

Decision : NC considered the case as per agenda and noted that the following observations
made by the Technical Authority, ie., MoFPI vide OM No.E-14011/07/2019-ED dated

24.11.2020;

/After examination of the all information furnished, it could not be possible to justify the
claims of the applicant firm and establish extent of percentage blend of Indian Whisky and

Imported Whisky. The Contention of the firm that all production 1s carried out in the
presence of State Excise may not be enough to arrive at Input-Output norms with usage of

imported inputs of the required alcohol strength,

Accordingly, the Committee decided to reject the case with direction to the firm to pay

ho

b2 L= had L1 1 PRALDYLIMMMA SAMHLU

3 Hwren Torfw e
pﬁrﬁg [;-I{:mfﬁcml * of Farmdgn Trad
Teritw

& o
T T
Directorste Genargl of Foroign Trade
arfeven T/ Doptl. of Commernts

W, =
Ud&mhnwan.taw Dalhi



Customs Duty and applicable interest for regularization of the case,

RA may take suitable consequential action accordingly.

Case No. M-145 Party Name: M/s  Meet No /Date: 09/85-  Status:Deferred
Tata Chemicals ALC3/2019
Tid 07.01.2021
HQ File : RLA File : Lic.No/Ecom No. Defer
01/85/171/ 00072/AM19¢ 03/95/040/00901/ 031 0825645, dated Date;04.02.2021
DES.V| AM 19 13.12.2018

M145 |

Subject: Fixation of Adhoc norms in respect of AA No. 0310825645, dated 13.12.2018 of
M/s Tata Chemicals Ltd. for export of Fossence {DiignfrucmsefFDSJF'uwder P-90 and
Fossence {Diigﬂgruﬂtnse!FDS} Liguid L95 against import of Refined or White Sugar.

Decision NC considered the case as her agenda and noted that the reply of the firm of

M-146

the DL has been forwarded to Technieal Authority, i.e., MoFPI for examination and
comments. The Committee decided to send a reminder to MoFPI to expedite their
comments.

The case stands deferred to 04.02.2021.

Case No. M-146 Party Name: M/s Meet No/Date: 09/85- Approved
Geltec Private ALC3/2019
Limited 07.01.2021
HQ File - RA F.No. Ecom/AA No. & Date
01/85/171/00141/AM21- 03/84/040/00351/AM 03/97/068/52200/06896/07
DES.VI 21 41 dated 08.08.2020

Subject: Application for issuance of Advance Authorization under Para 4.06 of HBP,
2015—25, submitted by M/s. Geltec Private Limited for export of "Soft Gelatin Capsules
containing Cod Liver Oil, Gelatin and Glycerine USP/ECC” against import of “Cod Liver
Qil, Gelatin and Glycerine USP/FCC™

Decision : NC considered the case as per ‘agenda and decided to fix the norms under Para
4.06 of HBP of the application on the basis of technical comments of Tech.2 allowing the
following inputs on a *Net 1o Net’ basis:

[SNo, [Bxponlien ] Quantity [ iomport e Griiy——

Soft Gelatin Capsules | 1.000 No, Lc;.d Liver Oil éﬂnﬁﬂﬁg_'|

!
of 960mg containing e p S LY
|L J 300 mg Cod Liver Oil, | ‘ Gelatin | 166.51 mg ;g
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M-147

Gelatin 166,51 mg , | Glycerine ] 66.60 mg
Glycerine:  USP/FCC USP/FCC

e 66.60 mg

2. Soft Gelatin Capsules | 1,000 No. Cod Liver Oil | 315.000 mg
of 460mg containing
315 mg Cod Liver Oil, Gelatin [91.35 mg
Gelatin 9135 mg | e -
Glyceritie USP!F%CC Glycerine 3915 mg
39.15 mg USP/FCC

3. Soft Gelatin Capsules | 1.000 No. Cod Liver Oil | 550.000 mg
of 745mg containing :
550 mg Cod Liver Oil, Gelatin 116.78 mg
Gelatin 116.78 mg a5 :
Glyeerine US-P.*“F%IC Giycf_fmc ¥2zmg

| 54.22 mg g e _

4. Soft Gelatin Capsules | 1.000 No. Cod Liver Qil | 200.000 mg
of 690.0]1 3mg
containing 200 mg Cod Gelatin 104.48 mg
Liver Oil, Gelatin t 7 - :
104.48 mg , Glycerine Glycerine “aiiemg
USP/ECC 43.76mg | i |

RA may take subsequent consequential action accordingly.

Case No. M-147

Party Name: M/s

Meet No/Date: 09/85-  Approved

Geltec Private ALC3/2019

Limited 07.01.2021
HQ File : RA F.No. Ecom/AA No. & Date
01/85/171/00135/AM21 - 03/94/040/00247/AM 03/97/068/52200/0690/13
DES.VI 21 76 dated 04.07.2020

Subject: Application for 'rssuaifm_e of Advance Authorization under Para 4.06 of HBP,
2015-20, submitted by M/s. Geltec Private Limited for export of "Soft Gelatin Capsules
containing Cod Liver Oil, Gelatin and Glycerine USP/FCC" against import of “Fish Lipid
Oil, Gelatin and Glycerine USP/FCC".
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Decision : NC considered the case as ];t:r agenda and decided to

fix the nurr;is under Para

4.06 of HBP of the application on the basis of technical comments of Tech,2 allowing the
following inputs on a “Net to Net’ basis;

Ex p{}_rt Item

L 8. No.
|

Soft Gelatin Capsules
of 1400 mg containing
1000 mg Fish Lipid
Oil, Gelatin 242.33 mg
+ Glycerine USP/FCC

RO g E
Soft Gelatin Capsules

of 1460.20 mg
containing 500 mg Fish
Lipid Oil, Gelatin
219.70 mg , Glycerine

| USP/FCC 92,80 mg

Soft Gelatin Capsules
' of 1590mg containing
1200 mg Fish Lipid
O1l, Gelatin 239.71 mg
, Glycerine USP/FCC
111.29 mg

Soft Gelatin Epsuﬁs-
of 1375mg containing

400 mg Fish Lipid Oil,
Gelatin 242,78 mg |
Glycerine  USP/FCC

11122 mg.

=

[Quantity [ Importitem | Quanity
1.000 No. Fish Lipid Oil | 1000.000 mg
Gelatin 24233 mg |
Glycerine [ 11251 mg
USP/FCC
1.000 No. [ Fish Lipid il | 500.000mg
Gelatin 219.70 mg
a:ﬁ:ermﬂ 92.80 mg
USP/FCC
1000No.  [FishLipid Ol | 1200.000 mg |
' Gelatin 1239.71 mg_ T
 Glycerine 111.29mg
USP/FCC
| L000No. | Fish Lipid Oil | 400.000 mg |
Gelatin 242.78 mg
Glycerine 11272 mg |
USP/ECC
= P SN e

RA may take subsequent consequential action accordingly.

Case No. M-148

HQ File -

Party Name: M/s

Meet No/Date: 09/85-  Approved

Frigorifico Allana  ALC3/2019
Private Limited 07.01.2021
RLA File - Lic.No/Ecom No.

M148 01/85/171/00128/AM21/

DES.VI

under Para 4.06 of HBP, 2015-

Crude Palm Oil.

03/88/146/47800/0644/93
21 dated 13.11.2019

'Eubje_ct Application of M /s Frigorifico Allana Private Limited for fixation of norms

20, for export of Refined Fat Mix-731

22

against import of
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Decision : : NC considered the case as per agenda and decided to fix the norms under
Para 4.06 of HBP of the application on the basis of technical comments of MoFPI
furnished vide OM No.E-14011/35/2019-ED dated 16" September, 2020 and allowing
the following inputs, after adjusting the sale value of by products, namely Fatty Acids &

EBD Palm Stearine.

| (FFA 5%)

Export Item

| Containing Soyabean Qil 30%, Ground

Refined Fat Mix731 | 500.000 MT
Nut Qil (Small Quantity) & RBD Palm Oil
(70%).

FFA of RBD Palm Oil in the export

_product should not be more than 1%.

Im}mrt Item

Crude Palm Oil 246.930 MT

As mentioned above, the total export quantity of Refined Fat Mix 731 has been
restricted to 500 MT in the first instance. The firm may approach Norms Committee for

enhancement of export quantities after completing 50% of the exports .

M149 |

The above fixation of adhoc norms is valid for present application under Para 4.06
& norms are valid for one year from the date of uploading the minutes in DGFT website.

No Advance Authorisation should be issued on repeat basis based on the fixation of
above mentioned adhoc norms. All Policy conditions including VA, Appendix 4]
conditions etc. also to be met, wherever applicable.

RA may take suitable consequential action accordingly.

G Party Name: M/s  Meet No/Date: 09/85-  Approved
Frigorifico Allana ALC3/2019
Private Limited 07.01.2021

HQ File : RLA File : Lic.No/Ecom No. |
01/85/171/00126/AM21/  03/94/040/00637/AM 03/88/146/47800/0644/91 |
DES.VI 20 87 dated 29.10.2019
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Subject Application of M/s Frigorifico Allana Private Limited for fixation of norms
under Para 4.06 of HBP, 201520, for export of Refined Bleached Deodarized Palm Ol
against import of Cryde Palm O,

Decision : NC considered the case as Per agenda and decided to fix the norms under
Para 4.06 of HBP of the application on the basis of technical comments of MoFP]
furmished vide OM under Pary 4.06 of HBP ND.E~I4DJL"35I2GI9~ED dated 16"
September, 2020 and  allowing the following nputs, after adjusting the sale value of by
product i.e Palm Fatty Acid.

Export Item

| Refined Bleached Deodorized Paim o 1500000 0T
L(FEA note more than 0.1%) | |

e —_——
Import ltem
[Crude Patmoy ———— - [mmowr =
L{EFei%l TR I S T RS —_—

As mentioned above, the total EXport quantity of Refined Bleached Deodorized Palm
Qil has been restricted to 500 MT ip the first instance. The firm may approach Norms
Committee for enhancement of export quantities after completing 50% of the exports

The above fixation of adhoe norms s valid for present application under Para 4 06
& norms are valid for one year from the date of uploading the minutes in DGET website,

No Advance Authorisation should pe issued on repeat basis based on the fixation of
above mentioned adhoe norms. All Policy conditions including VA, Appendix 4
conditions ete. also to be met, wherever applicable.

RA may take suitable consequential action accordingly.

C&se No. M-150 Party Name: M/s  Meet No,/Date: 09/8 5 ' oo
'Frigorifitn Allana ALC3/2019
Private Limited 07.01.2021

M150 - _ : 2

' HQ File - RLA File - Lic.No/Ecom No.
01/85/171/001 27/AM21/ 03/94/040/ 00640/AM 03/88/ 145!4?5(]0!'354-4334 ' .
DES.VI 20/ 38 dated 12.11.2019 4
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M151

Subject Application of M /s Frigorifico Allana Private Limited for fixation of norms
under Para 4.06 of HBP, 2015-20, for export of Refined Bleached Deodarized Palm Olein

against import of Crude Palm Qjl.

Decision : NC considered the case as per agenda and decided to fix the norms under

Para 4.06 of HBP of the application on the basis of technical comments of MoFP]
furnished vide OM No.E-1401 1/35/2019-ED dated 16" September, 2020 and allowing

the following inputs, after adjusting the sale value of Palm Fatty Acid & RBD Palm |
Stearine.

Export Item

[ Refined Bleached Deodorized Palm Olein | 500.000 MT

| (FFA note more than 0.1%) - | |
Import ltem

Crude Palm Blis T ot = n e Fﬁﬁ o _‘
| (FFA 5%) _

As mentioned above, the total export quantity of Refined Bleached Deodorized Palm
Olein has been restricted to 500 MT in the first instance. The firm may approach Norms
Committee for enhancement of export quantities after completing 50% of the exports .

The above fixation of adhoc norms is valid for present application under Para 4.06
& norms are valid for one year from the date of uploading the minutes in DGFT website.

No Advance Authorisation should be issued on repeat basis based on the fixation of
above mentioned adhoc norms. All Policy conditions including VA, Appendix 4]

conditions ete. also to be met, wherever applicable.

RA may take suitable consequential action accordingly.

Case No. M-151 Party Name: M/s  Meet No/Date: 09/85- Status:Deferred
I{E}mnld Pens ' ALC3/2019
India Pvt. Ltd. 07.01.2021 |
HQ File : RLA File Lic.No/Ecom No. Defer
01/85/050/00146/AM19/  04/24/040/00117/ 0410164640 dated Date:04.02.2021
DES.VI AM 19 04.09.2018 _ . 3
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Subject Application of M /s Reynold Pens India Pvt. Ltd. for modification of normes
fixed under Para 4.07 of HBP, 2015-20, of the above mentioned AA for export of Inkjoy
Gel Refills various colour and sizes and Profile Refill various colour and sizes against
import of Stainless Steel wire of various sizes, Ty ngsten Carbide balls ete

Decision : NC considered the case ag pPer agenda and noted the following observations
made by Technical Autherity, i.e., Tech, E

" Information submitteqd by the firm is not complete as reply of point No.2 is not clearly
given. Firm may be asked again to give specific reply”,

Based on the above observation of Tech.2, the Committee decided to ask the firm to
furnish specific reply on the following point:

“Nett. Content of import item No 4 & 10 1n each export ™

The case stands deferred 1o 04.02.2021.

Case No. M-152 Party Name: M /g Meet No/Date: 09/g5- Status:Deferred
Reynold Pens ALC3/2019
India Pvt, Ltd. 07.01.2021
HQ File : RLA File - Lic.No/Ecom No. Defer
01/85/ 050/00007/AM1 9 04/241040/ 00297/ 0410165426 dated Date:04.02.2021
M152 DES.V| AM 19 08.04.2019

Subject Application of M /s Reynold Pens India Pyvt. 1td. for modification of norms
fixed under Para 4.07 of 14 BP, 2015-20, of the above mentioned AA for export of Inkjoy
Gel Refills various colour and sizes and Profile Refill varioys colour and sizes against
import of Statinless Steg] wire of various sizes, Tur gsten Carbide balls gtc.

Decision : NC considered the case ag per agenda and noted the following observations
made by Technical Authority, i.e.. Tech. l;

* Information submitted by the firm is not complete as reply of point No.2 is not clearly
given. Firm may be asked again to give specific reply™,

Based on the above observation of Tech.2, the Committee decided to ask the firm to
furnish specific reply on the following point;

“Nett. Content of import item No.4 & & in each export,”

|
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‘The case stands deferred to 04.02.2021.

Case No. M-153 Party Name: M/s _Méet Mo/ Date: 09/85- Status:Deferred
Reynold Pens ALC3/2019
India Pvt. 1td, 07.01.2021
HQ File : RLA File : Lic.No/Ecom No. Defer
01/85/050/00121/AM19/ 04/24/040/00240/ 0410164055 dated Date:04.02.2021
M153 DES.VI AM 18 08.03.2018

Subject Application of M/s Reynold Pens India Pvt. Ltd. for modification of norms
fixed under Para 4.07 of HBP, 2015-20, of the above mentioned AA for export of Inkjoy
Gel Refills various colour and sizes and Profile Refill various colour and sizes against
import of Statinless Steel wire of various sizes, Tu ngsten Carbide balls etc.

Decision : NC considered the case as per agenda and noted the following observations
made by Technical Authority, i.e., Tech.1;

" Information submitted by the firm is not complete as reply of point No.2 is not clearly
\given, Firm may be asked again to give specific reply”.

Based on the above observation of Tech.2, the Committee decided to ask the firm to
furmsh specific reply on the following point:

“Nett. Content of import item No.2 & 6 in each export.”

The case stands deferred to 04.02.2021.

Case No. M-154 Party Name: M/s  Meet No/Date: 09/85- Approved
R.B. Agro Milling ALC3/2018
Pvt. Ltd. 07.01.2021
HQ: File - RLA File - Lic.No/Ecom No.
M-154 01/85/171 (00096/AM20/ 05/24/040/00514/ 05/99/007/22200/0618/6
| DES.VI AM 20 575 dated 14.06.2019

Subject : Application for modification of norms fixed under Para 4.06 of HBP, 201520,
submitted by M’s. R.B. Agro Milling Pvt. Ltd. for export of Chickpeas Flour against

. I~
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M-
155

lﬂ@ﬁﬁ@@%@@ﬂﬁL___L____

impart of Chickpeas (whole/Spiit).

Decision : NC considered the case 45 Per agenda and heard Shri Raghav Jindal, Director
of M/s R.I3, Agro Milling Pvt, .14, who appeared for pyj and indicated that imported
mputs are unprocessed Chickpeas & contain husk ete. and need further pmuessing_ for
flour preparation. After due deliberation and based on the earlier technical comments of
MOoFPI furnished vide OM No. E-1401] 16/2020-ED dated 04.08.2020 and mnputs provided
by the firm, the Committee decided to modify the norms allowing the following inputs
after adjusting the valye of by products,

Exporthem
[ Chickpeas Flour

[mport Item e e e L | == A
[ Chickpeas (Whole/Split) ( Unprocessed) [ 551,290 MT |

Other terms and conditions as laid down in the decision of the Committee mentioned in
minutes of M. No.03/85 dated 06.08.2020 will remain same.

RA may take subsequent consequential action accordingly.

Case No. M-155 Party Name: M/s  Meet No/Date: 09/85- Approved
Godfrey Phillips  ALC3/2019
India Ltd. 07.01.2021
HQ File - . RLAFile : Lic.No/Ecom Ne.
ﬂTfBEfﬂSﬂfﬂDTﬂE!AM?ﬂf 05/23/040/00287/ 0510412316, dated
DES.V| AM 20 31.10,2019

Subject : Application of M/s Godfrey Phillips India Ltd. for correction of the unit of the |
quantity of the export item.

Decision : NC considered the case as per agenda and noted that the unit of export item
Le, Cigarettes (84mm) with filter plug (Net content of Tobacco-81039¢ Kgs) is in

Thousands in Nos, whereas in minutes of M. No. 22/85 dated 27.02.2020 it has been

mentioned as in Kg. The Committee decided to correct the ExXport item unit which may be
read as;

| Cigarettes (84mm) with Fifer plug ?NEF 050000.000 Thousand in Nox_ ]
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M156

Other terms am.i“ conditions of the dcciﬁit}n taken in tHis case as mentioned in minutes of
M.No.22/85 dated 27.02.2020 will remain same.

RA may take suitable consequential action accordingly,

Case No. M-156 M/s Cargil India Meet No/Date: 09/85- | Approved
Private Limited ALC3/2019
07.01.2021
HQ File RLA File Lic.No/Ecom NO.
01/85/171/00064/AMIS/DES.V :03/83/040/00133/AM20 Date:
1 oy
05/96/044/33000/ 0608
/7916, 18.04.2019

Subject: ﬁpp]icatiun for enhancement of import quantity of Crude Soyabean Oil (FEA
0.5% to 1.0%) for export of Envirotemp FR3 Fluid (Natural Esters for T ransformers and
Similar Electrical Equipment) FFA0.03% Max, submitied by M/s Cargil India Private
Limited.

Decision : NC considered the case. as per a‘gem:ia and noted that earlier in M,No.12/85
dated 26.09.2019 the firm was allowed for import of 1015 MT of Crude Sovabean Qi)
against export of 1500 MT of Envirotemp FR3 Fluid. As per the conditions, the firm has |

completed export of 1498.798 MT and has approached for enhancement of export

quantity. Based on the request and documents furnished by the firm, the Committee

decided to enhance the export/import with following inputs;

pegen L
rlinvi'r{:-tcmp FR3 Fluid (Natural Lasters for | 3000.00 MT
Transformers  and  Similar  Electrical

. Equipment ) (FFA-0.03% Max.) | J

Import Item 'y
| Crude Soyabean Oil (FFA 0.5% to 1.0% )| 3030.00 MT

1) Import items are required to comply with all requirements of Food Safety and
Standards Act, 2006 and Rules and Regulations made there under.

i1) The above fixation of adhoc norms is valid for present application under Para
4.06 of HBP, 2015-20 & norms are valid for one vear from the date of
uploading the minutes in DGFT website.

111) No Advance Authorisation should be issued on repeat basis based on the

y
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M158

their import item Le.,

the FFA of import items e,

above mentioned adhoc norms. All Policy conditions inc]‘uding- VA, Aﬁﬁendix
41 ( Pre-import condition & reduced EO Period of 9g days) ete. also to be met.

V)
of EODC,

V) RA shall issye AA within the

entitlement of firm

The firm has to produce COA from NABA/Accredited Laboratory at the time

under Para 4.12 of HBP

2015-20 irrespective of the quantity being approved under norm.

RA may take subsequent consequential action dccordingly,

Case No, M-157 M/s Adanj Wilmar
Limited
HQ File ; RLA File :

O1/85/171/00009/AM20/DES v

Subject: Application of M/s Adani Wilmar Limited for correction of FFA
Crude Palm 0] (Edible
‘approved by the NC in M.No.10/85 dated 22.08.2019 to not more than 10% as per FSSA]

notification,

Decision : NC considered the case ¢ PEr agenda and observed thar
import item Le.,
has been mehtioned as not Jess than 10% whereas the firm has represented to
‘correct it as not more than 10%. The Committee with due deliberation decided to correct
Crude Palm Oi] as not more than 10%. Other terms and
N minutes of M.No.

M.No.10/85 dated 22.08.2019
(irade)

the FFA in

conditions as laid down
mentioned case will TEmain same,

Meet No/ Date: 09/85. Approved
ALC3/2019

07.01.2021

Lic.No/Ecom NQO.

Date:

Grade) from not Jess than 10% as

in the minutes of
Crude Palm Oil (Edible

RA may take subsequent consequential action accordingly.

M/s Adani Wilmar
Limited

Case No, M-158

HQ File ; RLA File
01/85/171/000 THAM20/DES, vV :UE#EMMDMUEEWAM 9
|

30

HO/85 dated 22.08.2019 in the above
Meet No/ Date: 09/85. Approved
ALC3/201g9

07.01.2021

Lic.No/Ecom NO.

Date:
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M-159

Subject: Application of M/s Adani Wilmar Limited for correction of FFA quantity in
their import item ie, Crude Palm Oil (Edible Grade) from not less than 10% as
approved by the NC in M.No.10/85 dated 22.08.2019 to not more than 10% as per FSSAIT
notification.

Decision : NC considered the case as per agenda and observed that in the minutes of
M.No.10/85 dated 22.08.2019 the FFA n import item i.e., Crude Palm Oil (Edible
Grade) has been mentioned as not less than 10% whereas the firm has represented to
correct it as not more than 10%. The Committee with due deliberation decided to correct
the FFA of import items i.e., Crude Palm Oil as not more than 10%. Other terms and
conditions as laid down in minutes of M.No. 10/85 dated 22.08.2019 in the above
mentioned case will remain same

RA may take subsequent consequential action accordingly.

Case No. M-159 Party Name: M/s  Meet No/Date: 09/85-  Status:Deferred
R.B. Agro Milling ALC3/2019
Pvt, Ltd, 07.01.2021
HQ File : RLA File : Lic.No/Ecom No. Defer
01/85/171/00169/AM20/ 05/24/040/00514/ 05/99/007/22200/0618/6 Date:04.02.2021
DES.VI AM.Z0 575 dated 14.06.2019

Subject : Application for issuance of Advance Authorization under Para 4.06 of HBP.
2015-20, submitted by M/s. R.B. Agro Milling Pvt. Ltd. for export of Chickpeas Flour
against import of Chickpeas (whole).

Decision : NC considered the case as per agenda and decided to seek following
information from the firm;

“Whether the import item i.e., Chickpeas ( whule} 18 processed or unprocessed”

The case stands deferred to 04.02.2021,

Date:24.02.2021 {Pradyumna Sahu)

Place:

New Delhi Deputy Director General of Foreign Trade
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